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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH AT KOLKATA

MEMORANDUM OF APPLICATION

(Under Section 18(1) R/W sections 14 & 15 and under Section 18 (2) of the

National Green Tribunal Act, 2010)

Original Application No. ......... /2024 /EZ

IN THE MATTER OF :

Ashish Kumar son of Shri Dinesh Singh, resident of 14, N.S.
Road P.O. Asansol P.S. Asansol South & District — Paschim

Burdwan, West Bengal, PIN - 713301.
............... Applicant

-VERSUS -

1. The State of West Bengal represented by the Chief
Secretary, Government of West Bengal, 325, Sarat Chatterjee

Road, Howrah - 711102. E-mail : cs-westbengal@nic.in

2. Ministry of Environment, Forest and Climate
,:,l

Government of India represented by the Secr,ea%‘i




office at Paryabaran Bhawan, Jorbagh Road, New Delhi -
110003. E-mail : secy-moef@nic.in

3. The Central Pollution Control Board through the Member
Secretary having his office at Parvesh Bhawan, East Arjun
Nagar, Delhi - 110032. E-mail : mscb.cpcb@nic.in

4., Department of Environment, Government of West Bengal
through the Principal Secretary, having his office at
Pranisampad Bhawan, Block - LB-II, Salt Lake, Sector-III,
Bidhannagar - 700106.

E-mail : psecy.env.wb@gov.in

5. West Bengal Pollution Control Board service through its
Member Secretary having office at Paribesh Bhawan, 10A,
Block - L.A., Sector - III, Salt Lake, Bidhannagar - 700106.

E-mail : ms.wbpcb-wb@bangla.gov.in

6. State Environment Impact Assessment Authority (SEIAA)
West Bengal through its Member Secretary having his office
at Pranisampad Bhawan, Block LB-II, Salt Lake, Sector III,
Bidhannagar — 700106.

E-mail : environmentwb@gmail.com

7. Department of Irrigation and Waterways, Government of

West Bengal through its Principal Secretary having office at

Jalasampad Bhawan, 1st floor, Bidhannagar, ﬁltlake,
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8. The District Magistrate, Paschim Burdwan District having

office at ADDA Administrative Building, Kanyapur, p.0.

Ramkrishna Mission, Opposite DAV Public School, Kanyapur,
West Bengal, PIN - 713301.

E-mail : dmpaschimbardhaman@gmail.com

9. Asansol Municipal Corporation through its Commissioner
having office at Dr. G.R. Mitra Sarani, Asansol, 713301,
District - Paschim Bardhaman, West Bengal.

E-mail : mayor.amc@gmail.com

10. The Superintendent of Police, Asansol-Durgapur Police
Commissionerate having office at Evelyn Lodge, G. T. Road,

Kumarpur, Asansol - 713304. E-mail : cpadpc@gmail.com

11. Asansol Durgapur Development Authority through its
Chief Executive Officer having its office at 2nd floor,

Administrative Building, 1st St, City Centre, Durgapur, West
Bengal, PIN — 713216. E-mail : ceoadda.ud@gmail.com

12. Bengal Shristi Infrastructure Development Limited a
company incorporated under the Companies Act 1956,
represented by one of its Director Mr, Braja Behari Mahapatra
having its registered office at BUG-5, upper ground floor,
Durgapur City Centre, Durgapur, West Bengal, PIN - 713216.

E-mail : secretarial1980@gmail.com

......... Respondents



Synopsis :

The Application is filed against filling of river Garui, dumping of
debris into river Nunia and raising of three different real estate
construction projects under three different names viz. (i) Tarang, (ii)
Town House and (iii) Sangati all being constructed on the land of
Asansol Durgapur Development Authority allotted for Shristinagar
Township project measuring 89.67 acres approx. without obtaining
Environmental Clearance (EC) from the State Environment Impact
Assessment Authority (SEIAA), West Bengal. All of the projects are
being raised adjacent to each other. The built-up area of Tarang is
more than 63,000 square meters, built-up area of Town House is
more than 1,14,092 square meters and built-up area of Sangati is
about 32,806 square meters respectively. The illegal construction
activities are being carried by the Respondent nos. 11 & 12. They
have encroached long stretch of the passing Garui river all along for
constructing their projects and have turned the river into a narrow
drain. No prior mandatory environmental clearance has been

obtained by the project proponents before commencement of their

construction activities.

That it is very unfortunate how a statutory body being Asansol
Durgapur Development Authority has itself joined hands with a real
estate company to construct township projects by violating
environmental norms and laws and by encroaching ,Eapt _of river

Garui.




The present Application is seeking directions to stop all construction
activities, demolition of structures illegally raised upon Garui river,
removal of debris from Nunia river, and restoration of Garui and

Nunia rivers in their original shape.

Your Applicant lodged complaint with the authorities but no steps
were taken by them. The construction is steadily going on without
any interruption. Due to negligent approach by the authorities, the
project proponents are able to violate environmental norms and laws
like Water (Prevention and Control of Pollution) Act, 1974,
Environment Protection Act, 1986, Environment Impact Assessment
Notification, 2006 and others. Due to silence of the respondent
authorities with apathetical approach in taking actions against the
illegal acts of the project propents, and finding no alternate and

efficacious remedy the Applicant has filed this Application before this
Hon’ble Tribunal for justice

List of Dates :

20/06/2024 : The Applicant filed complaint with West Bengal

Pollution Control Board.

FACTS IN BRIEF :

IT IS MOST RESPECTFULLY SHEWETH :

1. The present application is being filed under section 14 and 15 read
with section 18 of the National Green Tribunal Act, 20 the
Applicant being affected and interested in the




environment and ecology. The Applicant is an Advocate by
profession and he has brought matters related to environmental

issues before the authorities in the past.

2. That this Hon’ble Tribunal has the jurisdiction to hear the present
original application as the present application and the relief
sought herein involves a substantial question relating to
environment and that such question arises with the
implementation of the enactments specified in ‘Schedule I’ of the

National Green Tribunal Act, 2010.

3. That the Respondent nos. 1 to 10 are the authorities of the state.
The Respondent Nos. 11 & 12 are the owners and developers of
real estate projects named 'Tarang', ‘Town House’ and ‘Sangati’
being constructed on a part of property of Shristinagar Township
project who have been filling and encroaching river Garui for
construction of the projects and dumping debris into river Nunia.
The projects ‘Tarang’, ‘Town House’ and ‘Sangati’ are comprised
within C.S. Plot Nos. 1709(P), 1711, 1712(P), 1713 to 1728, 1977
and 1978 of Mouza - Ganrui (J.L. No. 12) and Plot Nos. 389(P),
391(P), 392(P), 388(P), 395(P), and 396 of Mouza - Gobindapur,
(J.L. No. 18), and Plot Nos. 368 of Mouza — Gopalpur (J.L. No. 10)
and Plot Nos. 3 to 5, 7, 7/519, 7/520, 7/521, 7/522, 7/523,
7 /524, 7/528, 7526/ 7/527; 8 to 11, 12(P), 13(P), 15(P) 16(P),
17(P), 18(P), 19, 19/390, 19/393, 19/394, 19/@3 A%{B
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121/465, 122, 123(P) of Mouza — Kumarpur, (J.L. No. 19). All plots
fall under Asansol North and South Police Station, Kanyapur
Satellite Township, District - Paschim Burdwan within the
jurisdiction of Asansol Municipal Corporation, PIN - 713305. The
promoter/developers have not obtained Environmental Clearance
from the State Environment Impact Assessment Authority
(SEIAA), West Bengal prior to commencement of the construction
activities. More than 1,00,000 square meters of built up area is
under construction which constitutes a gross violation of the
Environmental Impact Assessment Notification, 2006. They are
filling up portions of water streams/rivers and are constructing

several bungalows /buildings by encroaching river Garui.

. That the Applicant has filed this application against construction
of projects 'Tarang ‘Town House’ and ‘Sangati’ without getting
Environment Clearance (EC) from the State Environment Impact
Assessment Authority (SEIAA), West Bengal, encroachment of
Garui river for the construction and dumping of debris into Nunia

river.

. All the projects i.e. 'Tarang, ‘Town House’, and ‘Sangati’ have
built-up areas of more than 20,000 square meters each. The built
- up area of Tarang is more than 63,000 square meters, built-up

area of Town House is more than 1,14,092 square meters and
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6. That the applicant searched the website of Environment
Department, Government of West Bengal to find details of any
application for environmental clearance made by the project
proponents but he found that application for grant of
environmental clearance for project ‘Tarang’ and ‘Town House’ was
pending with present status - “Violation reported” while no
application was found for the project ‘Sangati’ therein which shows
how EIA, Notification 2006 is being violated and thousands of
square meters of built-up area are being constructed without
environmental clearance. To date, thousands of square meters of
built-up area have already been constructed in violation of

environmental laws and regulations

Print out copy of the details as found from the website of the
Environment Department, Government of West Bengal regarding
details of environmental clearance application is annexed herewith

and marked as Annexure - [.

7. That it is very shocking that a statutory body being Asansol
Durgapur Development Authority has entered into a venture with
a real estate company to construct real estate projects by violating
environmental norms and laws and by encroaching part of river

Garui. o
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8. That river Garui falls within/passes through the project site and
have been encroached upon. Boundary walls have also been raised
upon the river Garui. The river Garui is a tributary of river Nunia

while river Nunia is tributary of river Damodar.

Some photographs of the site are annexed herewith and marked

as Annexure-II.

9. That Asansol is an industrial city, and is a non-attainment city
due to massive pollution by various types of industries located in
and around the city. The river Garui is a tributary of river Nunia
and river Nunia is a tributary of river Damodar. Both the river
plays an important role in the ecology of Asansol city but both the
rivers have been heavily impacted due to various types of
industrial and construction activities. They both carry toxic
effluent/sewage of the city and drain such wastes into the river
Damodar. They also play an important role in providing water

supply to the city and in flood management of the city.

10. That the owners and the developers/promoters of the said real
estate projects are continuously encroaching river Garui and have
destroyed the natural flow and ecology of the rivers by discharging
sewage and wastes into the rivers continuously destroying the

A

natural flow and ecology of the rivers. A T
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environmental degradation, and increasing threat of flooding in
the surrounding areas i.e. the city areas along the Nunia and
Garui Rivers. The said activities have altered the natural drainage
pattern and adversely impacted the hydrological balance, resulting
in frequent flooding and substantial hardship to the residents of

the adjoining areas.

12. That the Applicant states that due to the unauthorized
construction, dumping of wastes and the filling of river/water
stream, there has been an increase in the frequency and intensity
of floods in the nearby localities. These floods have caused havoc
among the local population, damaging property, displacing people,
and threatening the ecological balance of the region.

13. That the ecology of the area has been severely damaged due to
the construction of the housing complex by the project proponents
who have filled and encroached Garui river. The continuous
dumping of soil and construction debris into Garui and Nunia
rivers by the Project Proponents has further deteriorated the

ecological balance of the area.
14. That the Respondents did not obtain Environmental Clearance
before initiating the construction activities which is mandatory

under the EIA Notification 2006 for any project likely to have a

of more than 20,000 sq. m.
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15. That the Applicant upon receipt of knowledge about filling and
encroachment of Nunia and Garui rivers physically visited the site,
and after finding devastation of the river he lodged a complaint
with the authorities through e-mail dated 20.06.2024 reporting to
them about such illegal encroachment of river Garui and Nunia
and flouting of environmental norms including non-compliance of
the Environmental Impact Assessment Notification, 2006 aiming

to construction of the said projects.

A true copy of the complaint is annexed herewith and marked

as Annexure-III.

16. Your applicant states that the filling of water streams and the
construction without environmental clearance pose serious threat
to the environment, including irreversible damage to aquatic
ecosystems, groundwater depletion, and disruption of the local

ecology.

17. Your applicant states that the regulatory bodies responsible for
safeguarding rivers and water streams must actively monitor and
enforce legal provisions. Unfortunately, in the current scenario,
these authorities have not taken decisive legal measures.
Consequently, environmental degradation is continuing, and

unauthorized constructions is continuing on the river Garui.
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18. Your Applicant state that the construction of a large housing
complex and the sudden migration of thousands of residents into
the areas will significantly alter the demographic profile in vicinity
of these three projects and could lead to severe environmental
degradation if appropriate measures are not taken. This rapid
increase in population density demands a corresponding
expansion of civic amenities and infrastructure to prevent over
burdening local resources. Without careful planning and
proportional development of facilities such as water supply, waste
management, sewage systems, and green spaces, the strain on the
environment will intensify leading to long-term ecological damage
and a decline in the quality of life for both new and existing
residents. It is crucial to ensure that development is sustainable
and that urban planning takes into account the need for adequate

infrastructure to maintain environmental and social balance.

19. That Article 21 of the Indian Constitution provides the right to
a clean environment and decent life as a fundamental right but
due to filling of rivers and excessive pollution by illegal
construction activities the right to a clean environment and decent
life is being violated. Duty has been cast upon every citizen by the
Constitution to exhibit compassion for all living things and to

preserve the environment, including rivers and water streams.

20. Appropriate directions of serious consequences in accordance

protect the river Garui, river Nunia and the ecol

/a-‘A

!
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the said projects from devastation, and such other or further
orders to penalize the polluters, and restore the rivers to their

original status in terms of water quality, purity and bio-diversity.

71. That the inaction of the Respondent Authorities are in direct
violation of all environmental legislation and fundamental
principles of environmental protection. Despite being fully aware
of the ongoing damage inflicted upon natural resources, including
rivers, by the Project proponents. The authorities have deliberately
chosen to remain silent on the matter for reasons best known to
them. Such inaction not only undermines environmental laws but
also fails to uphold their duty to protect and preserve the

environment.

29. It is submitted that the rapid expansion of the district and the
surge in population is leading to severe deterioration of
environment and ecology in the region. The extensive construction
activities, particularly the encroachment of river in developing
areas, are causing significant environmental damage. Additionally,
the widespread discharge of toxic sewage and construction debris
into these water streams/rivers is further escalating the

degradation of the environment.

53. The encroachment of rivers / water streams and the

indiscriminate dumping of debris and solid waste are causing
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stream by real estate developers is significantly contributing to

environmental degradation.

24. That the EIA Notification, 2006 requires any construction

project having a built-up area of over 20,000 square meters to
obtain environmental clearance prior to commencement of

construction activities.

25. It is submitted that the respondents are aware of the fact that
the degradation of rivers / water streams will result in flooding and
destruction of the environment. Yet, have made the meaning and
purport of the term “State” a farce aiming to indulge in sabotaging
wishes of the State outlined through various laws on environment
enacted by the legislators who are the representatives of the people

of the country.

06. It is submitted that due to aforesaid illegal activities of the
Project Proponents portions of Garui river within the project area
has become very narrow and got converted into a drain only. It is

turning toxic due to continuous encroachments and pollution.

27. Your Applicant also gathered news articles showing that river
Garui is being devastated due to continuous encroachments and

dumping of wastes. It is also shown in a news article that the

Mayor of Asansol Municipal Corporation having person si
the site and declared the project to be unlawful. " AR K N\
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Some new articles are annexed herewith and marked as

Annexure-IV

28. That the Respondent Authorities have ignored the filling of river
Garui and the violation of environmental regulations in the area,
seemingly for their own reasons. Despite the matter being reported
multiple times in national newspapers, the local authorities have

shown no commitment to address the issue and have taken no
corrective action. This persistent inaction reflects a serious
disregard for environmental protection and public health,
undermining the enforcement of laws designed to safeguard

natural resources and ensure community well-being.

29. That despite of the complaints no actions were taken by the
Respondent Authorities and the river Garui is still being
encroached and debris are still being dumped into the river Garui
and Nunia. Construction of the said project is going on in violation
of the EIA, Notification 2006. The Respondent Authorities have

failed in performing their duties.

30. That clause (g) of article 51A of the Constitution stipulates that
it shall be the duty of every citizen of India to protect and improve
the natural environment including forests, lakes, rivers and

wildlife and to have compassion for living creatures.

31 That the adverse consequences of encroachment_of river and
) - m \\‘\‘\

: : 7
construction thereupon represent a serious and, @
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requires immediate attention. The detrimental impacts are self-
evident and include significant environmental degradation,
disruption of local ecosystems, and increased vulnerability to
flooding. These actions not only compromise the ecological
integrity of the region but also undermine essential water
resources crucial for sustaining both human populations and
wildlife. Immediate intervention is required to halt these
destructive practices, restore affected water streams, and ensure
compliance with environmental regulations to prevent further

harm.

32. The Respondents are guilty of allowing the environment to be
destructed due to construction of the said projects by filling and

encroaching part of river Garui purely with commercial purposes.

33. The situation is so serious that necessary directions are needed
to be passed by this Hon’ble Tribunal for restoring the river Garui
to its original size and features passing through the said projects
and furthers orders for penalising the polluters who have
rampaged the environment by encroaching the river Garui,
dumping debris into river Nunia and carrying out construction

works without obtaining environmental clearance.

34. That the respondent authorities have brushed aside the matter
filling of the river Garui and violation of env1ronmental laws in the

said area for reasons best known to them. / O" AR <

/e,
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35. That the respondents are in violation of many laws, rules and

norms related to the environment.

36. That the harmful effects of construction without environmental

clearance, and filling of river and erecting permanent
constructions upon the river is a very serious social and

environmental issue which needs to be strongly dealt with.

37. That the Applicant, driven by the urgent need to safeguard the

environment, local ecology, and water streams, finds it deeply
troubling that despite the Mayor of Asansol Municipal Corporation
having personally visited the site and declared the project to be
unlawful (as found from news reports), the construction continues
unabated, with the Respondents continuously encroaching the
water streams. Therefore, the Applicant respectfully seeks to file
the present application based on the following, among other

grounds :

GROUNDS :

X

FOR THAT the Respondent Nos. 11 and 12 are destructing the
environment and ecology of the impugned area by encroaching
river Garui and by carrying construction activities without
obtaining prior Environmental Clearance (EC) from the SEIAA,
West Bengal though each of three projects have built up area

above 20,000 square meters.




j{E

I1I.

IV.

VI.

VII.
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FOR THAT the Respondent nos. 11 and 12 have knowingly
encroached upon river Garui for their benefit at the cost of the

environment.

FOR THAT the Applicant has annexed photographs, news
reports to show how the river Garui is being encroached and

filled up with debris.

FOR THAT the Applicant has annexed documents to prove that
construction work is being carried at the site without obtaining
Environmental Clearance from the State Environment Impact

Assessment Authority (SEIAA), West Bengal.

FOR THAT the Applicant also lodged complaint with the
authorities by his email but they did not take any steps.

FOR THAT authorities should had taken necessary steps
against the illegal acts of the Respondent no. 11 and 12 who
were encroaching the river Garui and carrying construction
activities by violation EIA, Notification, 2006.

FOR THAT the Respondent Authorities are duty bound to stop
construction activities without Environmental Clearance and to
restore river Garui and Nunia in their original shape and

character free from any contamination.




VIIIL.

IX.

XI.

XII.

XIII.

XIV.
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FOR THAT the failure of the Respondent Authorities in taking
any legal steps has resulted in the issue to aggravate and

violation of environmental laws to continue.

FOR THAT the Respondent Authorities ought to have
considered that encroachment of river Garui and dumping of

waste into river Nunia is against the environment which will

result in massive flooding in the city of Asansol.

FOR THAT the Asansol Durgapur Development Authority being
a statutory body should not have got itself involved in violation

of environmental laws and encroachment of river Garui.

FOR THAT the failure of the respondents is violative of many

environmental laws and norms.

FOR THAT the acts of the Respondents is a violation of the

principles of sustainable development.

FOR THAT the wrong doers should be stopped and river Garui
should be reinstated in its original size and character and all
the structures constructed upon the said river should be
demolished.

FOR THAT the applicant’s prayers should be considered in

positive for betterment of the environment. e
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XV. FOR THAT the applicant is entitled to file this application as per
section 18(2) of the National Green Tribunal Act, 2010.

LIMITATION :

This application is within limitation as the same is preferred within
the stipulated time period u/s 14 of the National Green Tribunal Act,
2010. The first cause of action arose on 20.6.2024 when the
Applicant got to know about the damage being caused to the river
Garui and the environment by the project proponents and since then
the cause of action is continuing because construction activities are
still going one and hence the present application is filed within

limitation period

INTERIM RELIEF :

As an interim relief, the applicant prays that the Hon’ble Tribunal be

pleased to :

a. Hon’ble Tribunal may be pleased to direct the Respondents to
immediately stop all construction activities of project 'Tarang),
“Town House’ and ‘Sangati’ at C.S. Plot No. 1709(P), 1711,
1712(P), 1713 to 1728, 1977 and 1978 of Mouza - Ganrui (J.L.
No. 12) and Plot Nos. 389(P), 391(P), 392(P), 388(P), 395(P), and
396 of Mouza — Gobindapur, (J.L. No. 18), and Plot Nos. 368 of
Mouza — Gopalpur (J.L. No. 10) and Plot Nos. 3 to 5, 7, 7/519,

7/520’7/521’7/522’7/523,7/524,7/525,7}§§§Y R
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to 11, 12(P), 13(P), 15(P), 16(P), 17(P), 18(P), 19, 19/390,
19/393, 19/394, 19/395, 19/396, 19/397(P), 19/399, 20,
20/402, 21(P), 46(P), 117(P), 118 to 121, 121/465, 122, 123(P)
of Mouza — Kumarpur, (J.L. No. 19). All plots fall under Asansol
North and South Police Station, Kanyapur Satellite Township,
District - Paschim Burdwan within the jurisdiction of Asansol

Municipal Corporation, PIN — 713303.

. Constitute a High-level Multi-Disciplinary Committee involving
officials from Central Pollution Control Board, Ministry of
Environment, Forest and Climate Change, Govt. of India, West
Bengal Pollution Control Board, SEIAA, West Bengal to inspect
the project site and calculate the total built-up area of the
project, original width of the river Garui, remedial measures and
calculation of environmental compensation and submit report

before this Hon’ble Tribunal.

. Direct the respondents not to dump or allow dumping of any

waste, construction debris into the river Garui and Nunia.

. Any order as the Hon’ble Tribunal may deem fit in the interest

of justice.
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PRAYER :

For the reasons stated above, it is humbly prayed that this Hon’ble
Tribunal may be pleased to :

a. Hon'ble Tribunal may be pleased to admit the Application and

issue notice upon the Respondents ;

b. Direct the Respondent Authorities to safeguard both the rivers

viz. Garui and Nunia from any contamination or pollution ;

c. Direct the Respondents to immediately stop all construction
activities, demolish and remove all Reinforced Concrete Cement
Structures from the river Garui and remove all debris from river

Nunia ;

d. Impose heavy penalty and environmental compensation upon
the developers and owners as per the concept of Polluter pays
Principal and initiate prosecution against the erring

respondents for violation of environment norms.

e. Direct the Respondent Authorities to take all steps to ensure
that the ecology of the rivers are restored and healthy quality of

water is maintained ;

f Direct and appoint a multi-disciplinary high level committee to
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g. Direction fixing of responsibility and initiation of criminal
proceedings against the erring officers who failed to stop the

destruction of the environment by the Project Proponents.

h. Any order as the Hon’ble Tribunal may deem fit in the interest

of justice.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA

Original Application No. ........ /2024/EZ
In the matter of :
Ashish Kumar
............... Applicant
-Vs-
The State of West Bengal & Ors.
TP PR ISP R Respondents
fetore We Notary Pubhe Sedee|Re:
Rowrsh AFFIDAVIT fK&éé}@L‘

L)

I, Ashish Kumar, son of Dinesh Singh, aged about 32 years,
residing at 14, N. S. Road Asansol, P.S. Asansol South & District —
Paschim Burdwan, West Bengal, PIN — 713301 do hereby solemnly
affirm and state as follows :

1. That I am the applicant in the above-mentioned application
and competent to sewar and affirm this Affidavit.

| have read over the contents of the accompanying

it and the same are true to the best of my knowledge

Deponent

- VERIFICATION

Verified on this 18t day of December, 2024 at Howrah that the
contents of the above original application are true and correct. No
part of it is false and nothing material has been concealed there
from.

Identified by

; ) SOLEMNLY AFFIRMED AND DEC ”/':‘ M‘W
Aflvocate SUPURE ME BY THE DEPOMENT Deponent

IDENTIFICATION OF, SATE
Hewrws - 71]18) SSTARY oA
'_‘ " of Weet Benga’

18 DEC 2028
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12/18/24, 12:42 PM West Bengal Department of Environment 19
Sl.No.
Sl.No. Name Project Name Category District Present Status EC gdranted on
(Project (DD-MM-YYYY).
proponent)
0001 M/S Bengal Proposed G +16 Building and Burdwan Stipulated No Date Set
Shristi Residential Construction/Township conditions
Infrastructure Housing Project issued
Development
Limited
File No. Address Project Location i
(Project | Type (ggl_:'r“ﬂ Ivtlt-% Timeline EC document
proponent)
EN/T-1- Plot X-1,23, Durgapur City Expansion 01-09-2016 imeli No File
1/060/2016 Block EP, Centre over C S No File
Sector 5, Salt Plot No - No File
Lake City, 3601(P),Khatian No File
No -1362/ No File
Mouza Faridpur
JLNo-74,PsD
Sl.No. Name Project Name Category District Present Status EC granted on
(Project (DD-%IM-YYYY).
proponent)
0002 M/S Bengal Town House Building and Burdwan Stipulated No Date Set
Shristi Project Construction/Township conditions
Infrastructure issued
Development
Limited
File No. Address Project Type Submitted on Timeline EC document
(Project Location (DD-MM-
proponent)
EN/T-I- Plot No. X-1,2,3, Mouza: New 03-01-2012 Timelin No File
1/002/2012 = Block EP, Sector Gopalpur, J.L. No Fi.le
- 5, Salt Lake No. 10, 1 Plot; No File
City, Kolkata - Kanyapur, No File
700 098. Asansol, No File
Burdwan.
Sl.No. Name Project Name Category District Present Status  EC granted on
Same. (BOIMYYYY).
proponent)
0003 Bengal Shristi Residential Building and Burdwan Stipulated No Date Set
infrastructure Apartments Construction/Township conditions
Development TARANG issued
Ltd
File No. Address Project Type Submitted on Timeline EC document
. (Project Loc:;tion (DD-MM-YYYY)
proponent)
EN/T-II- Plot no - X- Mouza - Ganrui New 20-02-2012 Timeline No File
1/010/2012  1,21,3 Block ER, , Govindpur, No Fjle
Sector v Kumarpur, PS - No File
Kanyapur, Ward No File
- il
NO-2,30,31 R No File
T__Q - h\\\\
\\r‘ \
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SL.No.

0004

File No.

EN/T-II-
1/027/2007

Sl.No.

0005

File No.

EN/T-II-
1/048/2007

Sl.No.

0006

File No.

EN/T-II-
1/153/2007

Name
(Project
proponent)

M/s Bengal
Shristi
Infrastructure
Dev. Lid.
Address

(Project
proponent)

Ganca
Jamuna
Building, 28/1
Shakespeare
Sarani, Kol -
700017

Name
(Project
proponent)
M/s Bengal
Shristi
Infrastructure
Dev. Ltd.

Address
({Project
proponent)
Ganga
Jamuna
Building, 28/1
Shakespeare
Sarzni, Kol -
700017

Name
(Project

proponent)

M/s Bengal
Shristi

Infrastructure

Dev. Ltd.

Address
(Project

proponent)

"Ganga
Jamuna
Building®,

2811,

Shakespeare
Sarani, Kol -

700017

West Bengal Department of Environment

Project Category District Present
Name Status
Five Star Building and North 24 EG Granted

Hotel Construction/Township ~ Parganas
Project Type Submitted  Timeline
Location on
(DD-MM-
New New 06-02- Timeline
Town, 2007
Rajarhat,
Project Catego District Present
Na!ne gory Status
Logistics Building and Burdwan EC
Hub cum Construction/Township Granted
Truck
Terminal
Project
I_Projtelct Type Submitted  Timeline
cation on
© (DD-MM-
YYYY
Mangalpur, New 18-04- Timeling
R.S. Plot 2007
No. 161,
162, 163,
Mouza
Ronal,
Ranigan.
c District Present
i g - Status
Shristinagar Building and Burdwan EE
Phase 1B Construction/Township Granted
an
integrated
township
Project Type Submitted Timeline
on
Location (DD-MM-
YYYY) y
Mouza New 27-11- Timeline
Ganrui, 2007/
Gobindapur,
Kumarpur,
JL.No. 10,
12 14,18,
PS.
Kanyapur, //"J
Ward No. ,y
30, Asznsol *

environmentwb.gov.in/database/seiaa.php

1%

%antod on

22-09-2009

EC docurﬁent

Download/View

(wuploadfiles/15077065481 pdf)

No File
No File
No File
No File

EC ﬂanted on
(DD-MM-YYYY).

28-10-2009

EC document

Download/View
(./uploadfiles/15077068061.pdf)
No File
No File
No File
No File

%‘anled on

27-10-2009

EC document

Download/View
(Zuploadfiles/15077071921.pdf)
No File
No File

No File
No File
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12/18/24, 12:42 PM West Bengal Department of Environment '50

Sl.No.
Sl.No. Name Project Name Category District Present Status EC g‘r‘anted on
(Project (DD-MM-YYYY).
proponent)
0007 M/s Bengal Residential Building and Burdwan Violation No Date Set
Shristi Project(Tarang) ~ Construction/Township Paschim reported
Infrastructure
Development
Limited
File No. Address Project Location Type Submitted on Timeline EC document
(Project (DD-MM-YYYY)
proponent)
EN/T-II- Plot No.-X-1.2,3, Kanyapur, New 06-02-2020 Timeline No File
1/041/2016 Block EP, Asansol No File
Sector-5, Salt Burdwan West No File
Lake City, First Bengal No File
Floor, Kolkata No File
7000988
SI.No. Name Project Name Category District Present Status EC %ranted on
(Project (DD-MM-YYYY).
proponent)
0008 M/s Bengal Town Hcuse Building and Burdwan Violation No Date Set
Shristi Project Construction/Township Paschim reperted
Infrastructure
Development
Limitec
No. Address Project Type Submitted on Timeline EC document
Bl (Project Location " (DD-MM-YYYY)
propohent)
EN/T-lI- Plot Number:X- Kanyapur, New 06-02-2020 Timeline No File
1/042/2019 1,2,3, Block EP, Asansol West No F!le
Sector- 5, Salt Bengal Mouza- No F{te
Lake City, Floor, Kumarpur -JL No Ffle
Kolkata 700098  no. 19 -43 plots No File
Mouza Ganrui -
JL Ne. 12,21
Plots
Previous 1 Next

Showing 1 1o 8 of 8 entries
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12/18/24, 3:26 PM Yahoo Mail - Subject : Complaint against construction of a huge housing complex having a build-up area of more than 20,000. /™

Annervye —)1)
3
Subject : Complaint against construction of a huge housing complex having a build-up
area of more than 20,000 square meters without having any Environmental Clearance at

Shristinagar Tarang at Kanyapur, Shristinagar, Asansol, Paschim Burdwan, West Bengal -
713305 and filling of a part of Garui and Nunia river.

From: ashish657@yahoo.com (ashish657 @yahoo.com)
To:  secy-moef@nic.in; ms.wbpcb-wb@bangla.gov.in; environmentwb@gmail.com

Date: Thursday 20 June, 2024 at 04:47 pm IST

To
The Secretary

Ministry of Enviranment, Forest and Climate Change
Government of India

The Member Secretary
West Bengal Pollution Control Board

The Member Secretary
SEIAA, West Bengal

Subject : Complaint against construction of a huge housing complex having a build-up area of more than 20,000
square meters without having any Environmental Clearance at Shristinagar Tarang at Kanyapur, Shristinagar, Asansol,
Paschim Burdwan, West Bengal - 713305 and filling of a part of Garui and Nunia river.

Sir,

| am compelled to bring to your notice that Shristinagar Tarang Housing project is being constructed without having
any Environment Clearance and by filling up a part of Nunia and Garui River.

The construction work is going on rapidly by violating laws for the environment. The ecosystem of the area of the ;aid
project is devastated. Various types of construction materials like cement, sand, etc. are stacked openly at the project
site and polluting the air.

Monsoon is approaching the city and due to destruction of Garui and Nunia Rivers the entire city will have to face
waterlogging and flooding.

Under the circumstances, you are requested to carry out an inspection at the site, djrect m_e project proponents to stop
any construction activity, restore Nunia and Garui River and take stringent legal action against the polluters/project

proponents.

Thanking you,
Truly yours,

Ashish Kumar

14, N. S. Road, Asansol
Paschim Burdwan 713301
Mob: 9832181878

about:blank 1M
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Garui River Ttheft : Wﬁﬁ FIEL AR @R ereE| (I 6

MAMATA BANERJEE | | INDIA VS AUSTRALIA 1STTEST | | VIRATKOHLI | | BIR A

12/18/24, 4:23 PM
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'?b-— BHORAT | West Bengal
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ETV Bharat / State

Garui River Ttheft : 91192 <Al g1 AfFm<{tv @fATT
OIGGd (WH4 - mayor is out to inspect the garui river theft

WISTIACIETA S5 M GE Tl G418, AfFIS© TR (RIG VIS | AR

(TEFTT SATE TN CNAFGIAT | Y NFE FGT IITET (NSHIF ITST (mayor
is out to inspect the garui river theft) |

fXO8

A7, By
i Published : Mar 4, 2022, 9:22 PM IST
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12/18/24,4:23 PM Garui River Ttheft : STG% 81 51 ~famef 3faea wresa oo 33

WTSICAE, 4 W6 : SIS IGO0 WA B SN SR @6 20 fHrarg
*TOR AR | SSATIAR G% ATH VR FASRS 2R (FB NS | AR (0T g3
BT CMT STAIE X0 TR SIS (S R S ones i Sieey et (oo
O WfGfG] TBB-51% SN (NIFOE| T© TIE (FSTF W ATz o=

wﬁaﬁﬁo‘m@ﬁm

WWWﬁWWW%@WWWIW@WﬁW

maﬁwmﬁwﬁaﬂﬁwmmum—ﬁmﬁwﬂaw

mfmmﬁ—mﬁcmﬁrmu CTRTSIEE TS ST ACUAGP WleTd HU 25

%m@aﬁw\mnm-ﬁmﬂmmmmﬁm@mm QIE L
WW@I‘WN%'&T (Garui River Ttheft) |

hnps://www.etvbharat.oom/bengatiMest-bengal/state/paschim-bardhaman/mayousout-toinspect-megami-ﬁE-meﬂ/wbzozzoaofsz12254377 218




R
12/18/24, 4:23 PM Garui River Ttheft : 5TG% 71 R *fRef(= QR0 e (W

ARG
[

afim ciENTe! e Ga! AAFvF S &N | SISTTTE SRR SR SR

TR O ST AT (T A1 ey 2ot g 510 fofN (4TS (e
WWmmemwlmﬂrﬁmmﬂmﬁumiﬁaﬂmﬁﬁm
(21D W | G N2 MY TR FHOAYHS WqPd P (RSN ICITG | VA 7 AT

GEAWE B 5l QO (N1

8 .

Reaé

‘,,'le

«"wr

htlps://www.etvbharal.com/bengaliMesl-bengal/state/paschim-bardhamanlmayor—is-out-to-inspect-the-garul-river-theﬂ!wb2022030421 2254377 3/8




32
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BT ((3| (TUMAR (IO [Fg AN =(F, PO TIF (FST I

WIA8 *gw : Asn Councillor's Qath : TG STET 4TAZ X1°1Y FIGISEAIAA |

AR ST FUT IR SIS (SARSTTa (oot ore wifefGe, 965 fofN e,

RIF 7P (AT CRATLTIRIRAITAR TR | FAIP YA W (HRIATT CFRAICAT
RCQ1"

(TIPS G2 (OTOTONG (T Y eI NI | FIAN I SN 7 G,
TFIE WA 4T BT AT FACO 2| INE QL AT JFSA ¥ 7S (S0

1 RO T SIN=1 I B | J7 N 0. (B A0 AR 2|
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Garui River Theft: Mayor is out to inspect the Garui River
theft

The ancient Garui river in Asansol has disappeared, turned into a small drain. The
mayor of Asansol is surprised when he comes out to inspect it. The mayor is out to
inspect the Garui river theft. The message is that strict action will be taken very soon.

The Gandui River has been destroyed.

X © 8 /57 o\ ¥
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12/18/24, 4:23 PM Garui River Ttheft ; MG TR {1~ (IMRTH wree oo
Asansol, March 4: The Gandui river has been destroyed in the Srishtinagar area of
Asansol's multi-storey housing project. This ancient river of Asansol has been
transformed into a small drain. Asansol Mayor Bidhan Upadhyay was surprised to see
such a picture during his inspection. He was accompanied by Deputy Mayor Abhijit
Ghatak and other municipal officials. They have assured to take immediate action.

Changed into a small stream

A few months ago, a terrible flood situation arose in Asansol city. It was alleged that
the Garui river was blocked due to encroachment. And therefore, the entire Asansol
was flooded due to excessive rainfall, Before the municipal elections, the main issue of
all political parties was the renovation of the Garui river. And therefore, after sitting in

the mayor's chair, Bidhan Upadhyay took the initiative for the renovation of the Garui
river (Garui River Theft).

Read more: Asansol Municipal Cor ion; Offi
Asansol Mayor's innovative decision

https:l/www.etvbharat.oom/bengaliMest-bengal/state/paschim-bardhaman/mayor—is-out-to-inspect-the-garui-river-theﬂ/wb2022030421 2254377 2/8
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The mayor was surprised when h r an inspection.

He visited various areas on that day. When he went to the Srishtinagar housing area in
Asansol where he has his own residence, he found that it was practically blocked. The
Gandui river has been destroyed. The river has been transformed into a small drain.
Even the course of the river has been blocked with pipes. Construction of multi-storey
buildings is going on on both sides of the river by encroaching on it.

.
5"?' Nl
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This ancient river in Asansol has been transformed into a small drain

The mayors are shocked to see such a scene. Mayor Bidhan Upadhyay said, "We will
immediately take all the information related to the width of the river and the course of
the river from the Land and Land Revenue Department. Wherever there is evidence of
anything illegal, strict action will be taken."

Read more: Asn Councillor's Oath: Councillor swears on paper upside down!

Abhijit Ghatak, deputy mayor of Asansol Municipal Corporation, spoke in the same
tone. He said, "Encroachers will be removed from both sides of the river. The river will
be restored to its previous form."

The people of the area are happy to see this initiative by the mayor. Local resident
Animesh Das said, "During the rainy season, we have to spend the night in great
worry. Almost even one-story houses are washed away by the flood water. We live in
danger. This time, it seems that something will be resolved."

For All Latest Updates % Follow Us
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Appelant /Applicant/

Petitioner
-Versus-
"Tzc’ Claele Respondent _/ _ Opposite
4 WeH' gér\ P t
adherf. Party Defendant

Vakalatnama on behalf of A C/, ' CA ky a5

Know all men by these presents that by the Vakalatnama I/We appoint the
Advocates noted below or any one of them, my/our lawful
Advocate/Advocates for filing Memorandum of Appeal or Application or
Petition for entering appearance in the above matter for appearing in,
conducting and arguing in the same, for moving the Court in any matter
connected therewith, for preparing the paper-book in the case and for
putting the papers, petition, etc. on my/our behalf for filing or taking back
fresh suits etc. for signing and filing petitions of compromise in connections
with the said matter and for taking copies of paper from the record and I/We
further say that any act done by my/our said Advocate or Advocates or by
any of them afler accepting this Vakalatnama shall be considered as my/our
own true and lawful act.

And T/We further hereby agree and undertake to pay the said
Advocate/Advocates his or their fees as settled all other sums that may be
necessary to carry out his requisitions of the Court and otherwise to enable
the Advocate/Advocates to conduct the case properly. Failing which the
Advocate Advocates after notice to me/us will be at liberty to withdraw
from further conducting the case.

IN WITNESS WHERE OF I/We sign and execute this Vakalatnama on this
a7
the | & day of Seoesber, 7054,

NAME OF ADVOCATE

(7}:0 R P
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